“FORM B”
PUBLICANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FORTHE ATTENTION OF THE STAKEHOLDERS OF
CLOUD NINE REALTORS PRIVATE LIMITED

SI. |Particulars Details
No.
1. |Name of corporate debtor Cloud Nine Realtors Private Limited

2. |Dateofincorporation of corporate debtor{11.01.2010

3. [Authority under which corporate ROC-Mumbai
debtoris incorporated

4. |Corporate Identity No. of corporate  |U70109MH2010PTC198784
debtor

5. |Address of the registered office and |Office No.502, Madhava, Plot No. C-4, E

principal office (if any) of corporate Block, BKC, Bandra (East,), Mumbai City,
debtor Mumbai, Maharashtra-400051, India
6. |Date of closure of Insolvency 06.01.2025

Resolution Process

7. |Liquidation commencement date of [06.01.2025

corporate debtor (Order Received On Mail on 24.01.2025)
8. |[Name and registration number ofthe  [Rajendra Kishanrao Joshi REG.No: IBBI/|
insolvency professional acting as IPA-002/1P-N01205/2021-2022/14020
liquidator
9. |Address and e-mail of the liquidator, as |“Sanjana” Building, Building No 10 Flat
registered with the Board No 7, Hinghne Khurd Pune Maharashtra-

411051, rajendrajoshi_cs@yahoo.com

10.|Address and e-mail to be used for “Sanjana” Building, Building No 10 Flat|
correspondence with the liquidator No 7, Hinghne Khurd Pune Maharashtra-
411051, cloudninecirp@yahoo.com

11 |Last date for sub mission of claims  [05.02.2025 (with in 30 days from the
liquidation commencement date)

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench
has ordered the commencement of liquidation of the M/s Cloud Nine Realtors
Private Limited on 06.01.2025 under section 33 of the Code (Copy of the order|
Received on mail on 24.01.2025).
The stakeholders of M/s Cloud Nine Realtors Private Limited are hereby called
upon to submit their claims with proof on or before 05.02.2025, to the liquidator|
at the address mentioned against item No.10.
The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with the proof in person, by post
or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.
Sd/-|

Rajendra Kishanrao Joshi
Date : 27.01.2025 Insolvency Professional
Place : Pune REG.No: IBBI/IPA-002/1P-N01205/2021-2022/14020
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GOVERNMENT OF NAGALAND
OFFICE OF THE ADDL. CHIEF ENGINEER
URBAN ENGINEERING WING KOHIMA :
SHORT NOTICE INVITING TENDER (SNIT)

NAGALAND

NO. ACE/UEW/RCC-CHUMU/2024-25/

with/above/below the estimated cost.

Office of the Addl. Chief Engineer, Urban Engineering Wing, Kohima, Nagaland on behalf of the Governor of Nagaland invite
the short tender notice for the under mentioned work from Class-I registered contractors of Nagaland PWD/CPWD at par

Dated Kohima, the 27th January, 2025

Sl Name of Works Estimated Cost Earnest money Time of
No. (Rs in lakh) (Rs. in lakh) Completion
Local 1% Non-local
2%
1 |Construction of Regional Convention Centre at
Chiimoukedima, Nagaland 4510.54 45.11 90.22 24 months

cash. Interested bidders may obtain further information at the same address.

2. Bidding documents may be purchased from the office of the Executive Engineer-Il, Urban Engineering Wing, Kohima,
Nagaland from 28th January, 2025 to 7th February, 2025 till 01:00 pm during office hours for a non-refundable fee in

3. Sealed tenders in Two envelops must be delivered to the office of the Addl. Chief Engineer, Urban Engineering Wing,
Kohima, Nagaland on or before 1:00 PM on 7th February, 2025 and will be opened on the same day at 1:30 PM, in the
presence of the bidders who wish to attend. If the office happens to be closed on the date of receipt of the bids as
specified, the bids will be received and opened on the next working day at the same time and venue.

4. Other Terms & Conditions can be obtained from the Office of the Executive Engineer-1l, UEW, Kohima, Nagaland.

Sd/-

Addl. Chief Engineer
Urban Engineering Wing
Nagaland, Kohima

www,freepressjournalin

Missing
| Naresh kumar Electro Technical
Officer, Certificate of
Competency (COC) No. ETO,
00294, is misplaced on
18/01/2025 between
Khandeswar to New
Panvel.
Founder person Contact on the
following Address.
Naresh Kumar, 404, Riddhi
Shaya, Sector 06, Plot No. 31E,
New Panvel, Navi Mumbai, Pin
Code-410206,
Mobile - 7715890253/
9967231311

Station

CORRIGENDUM
This is to inform all concerned that the
following correction has been made and
should be read as part of the document
published previously:
The present owners of the property, Flats
No. 406 and 407 in "MONAAPARTMENT,"
are Mr. Rajiv Thanawala and Mrs. Kajal
Thanawala, and the previous owners were
Mr. Padmakanth N. Thanawala and Mrs.
Krishna P. Thanawala.
The previous publication date was 17th
January, 2025 and this correction
supersedes the information published in
that notice.
Henceforth, the document should be read
in accordance with this correction.
Dated this 28th day of January 2025.

PUBLIC NOTICE

Bet it known to public that my client Mrs. Sujata
Santosh Malvankar, daughter of Keshav Balu
Indvatkar, who was expired on 08.04.2020 and said
deceased is Lawful Owner seized and possessed of
the room/flatNo.205, building no.12G, admeasuring
225 Sq.Feets on the Second floor, situated at
Navjeevan S.R.A Co. Operative Housing Society
Ltd., Chandivali, Sangharsh Nagar, Andheri (East),
Mumbai- 400072, along with Five fully paid up
shares of the face value of Rs.50/- each aggregating
to Rs.250/- and Share Certificate No.17 and Share
Distinctive Nos. from 81 to 85 (both inclusive) and
other legal heirs of the deceased namely 1)
Mrs.Shubhangi Sanjay Agre, D/o. Keshav Balu
Indvatkar, 2) Mrs. Anita Pradeep Ramane, D/o.
Keshav Balu Indvatkar are intended to transfer the
said property by way of Release Deed to the name
of myclient Mrs. Sujata Santosh Malvankar D/o of
Late Keshav Balu Indvatkar, Legal heirs/Legal
Representatives of the deceased.
Any person/s having or claiming any right, title,
interest, claim and demand of whatsoever nature
into or upon or in respect of the property described
herein above or any part thereof by way of
inheritance, gift, bequest, decree, mortgage, sale,
lease, lien, otherwise howsoever are hereby
required to make the same known in writing by
Registered Post AD / Courier service to the
undersigned within 15 days from the date of
publication hereof. No claim of any nature shall be
entertained after the expiration of said period. It shall
be presumed that such person or persons claiming
or having any such claim, right, title and interest
shall be deemed to have been waived and my client
shall proceed in the matter and complete the
transaction.
Dated this 28" day of January, 2025.
Shri. Umanath K. Moolya|
Advocate High court.
Shop No.3, New Yash CHS., Ltd., Hanuman
Nagar, Chakradhar Nagar, Tal: Vasali,
Dist: Paghar, Nallasopara (West), 401 203.
Mobile No.9860181917.,

PUBLIC NOTICE

IS HERE BY given to all the concerned that 1] Mr. Noel Philip Dmello,
Residing At village-Pokharaniwadi, Taam-Talav Vasai, Dist. Palghar, 2] Mr. Peter
Philip Dmello, Residing At village-Pokharaniwadi, Taam-Talav Vasai, Dist.
Palghar, 3] Mr. Vincent Anselem Gonsalves, Residing At village- Sagarshet,
Post-Papadi, Tal. Vasai, Dist. Palghar, have agreed to sell the property described
in the Schedule here under with their ownership share, right, title, and interest in
the said properties my client.

All person having their any claim to or any inters against or to the said property
by way of sale, transfer, assignment, mortgage, lien, lease, trust, gift, charge,
easement, possession, inheritance, maintenance, or otherwise are hereby
required to send the same to the undersigned in writing quoting the reference
stated below at his office "Shop no. 2, Wada shopping complex, near Panchayat
samiti-wada, Dist-Palghar-421303 within 14 days from the day of publication
hereof, failing which my clients will complete the transaction sale without having
any reference to such claim, if any, and the same shall be deemed/considered to
have been waived.

Schedule of the property above referred

Village-Abje, Tal-Wada, Dist-Palghar.

Village | Gut No | Area (H.R.P.) | Sale Area (H.R.P.) | Assessment (R.P.)
Abje 98 2-00-00 1-50-00 1.94
Sd/-
ADVOCATE KETAN K. GAVALE
B.L.S.LL.B.

Advocate High Court

Office : 02, Ground Floor, Wada Shopping Center,

Near Panchayat Samiti Wada, At Post-Wada, Dist. Palghar-421303
Conttact No. :- 9222748948

BRIHANMUMBAI MUNICIPAL

CORPORATION

Garden Department
No.DySG/263/SAMC dt. 27.01.2025
Tender Notice

Sub - E-tenders for Protection and Maintenance of
Trees and Removal of Dead and Dangerous
trees/branches from public premises in Zone -1V
(K/West, P/South and P/North ward) for the
period of 12 Months.

Ref - DMC/Gardens/3063 dt. 22.01.2025

With reference to above subject matter, Garden
department is inviting E-tenders for Protection and
Maintenance of Trees and Removal of Dead and
Dangerous trees/branches from public premises in
Zone-IV (K/West, P/South and P/North ward) for the
period of 12 Months.

You are requested to visit
https://mahatenders.gov.in for the details.

website

Sd/-
Supdt. of Gardens & Tree Officer

PRO/2359/ADV/2024-25

Doy

b IN THE DEBT RECOVERY TRIBUNAL NO. 2

iy MTNL BHAVAN, 3RD FLOOR, STRAND ROAD, APPOLLO BHANDAR,

e COLABA MARKET, COLABA, MUMBAI - 400 005
ORIGINAL APPLICATION NO. 750 OF 2023

Exh. 15
DATE: 18/11/2024
OMKARAASSETRECONSTRUCTION PVT.LTD. ....APPLICANT
Versus
DHARAMAHETA&ANR. DEFENDANT

1.Mrs. Dhara Neemesh Maheta, Office address: M/s. Neev Impex as its Proprietor at Unit No.

91, 9th Floor, limima Complex, Mind Space, Malad (West) Residing at: Flat No. 501, Yashoda

Bhuvan Co. Op. Hsg. Ltd., Survey No. 149, Plot No. 2-32, Nadiyadwala Colony No. 2, S.V. Road,

Malad (West), Mumbai 400 064.

2. Mr. Neemesh Ratilal Meheta, Residing at: Flat No. 501, Yashoda Bhuvan Co. Op. Hsg. Ltd.,

Survey No. 149, Plot No. 2-32, Nadiyadwala Colony No. 2, S.V. Road, Malad (West), Mumbai

400064. ..DEFENDANTS.

Whereas 0.A. No 750 of 2023 was listed on 02.01.2024 before the Hon'ble Presiding Officer.
Whereas this Hon'ble Tribunal is pleased to issue summons/Notice on the said application
under Section 19(4) of the Act, (OA) filed against you for recovery of debts of Rs. 9,294,444.02/-

(application along with copies of documents etc. annexed).

Whereas the service of summons could not be affected in ordinary manner and whereas the

Application for Substituted service has been allowed by this Hon'ble Tribunal.

In accordance with Sub-section (4) of Section 19 of the Act you the defendants are directed:

i. To Show cause within 30 (thirty) days of the service of summons as to why relief prayed for
should notgranted.

ii. To disclose particulars of properties or assets other than properties and asset specified by the
applicantunder Serial Number 3Aof the Original Application.

iii. You are restrained from dealing with or disposing if secured assets of such other assets and
properties disclosed under Serial Number 3A of the Original Application, pending hearing and
disposal of the application for attachment of the properties.

iv. You shall not transfer by way of sale, lease or otherwise, except in the ordinary course of his
business any of the assets over which security interest is created and/or other asset and
properties specified or disclosed under Serial Number 3A of the Original Application without the
prior approval of the Tribunal.

v. You shall be liable to account for the sale proceeds realized by sale of secured assets or other
assets and properties in the ordinary course of business and deposit such sale proceeds in the
account maintained with bank of financial institutions holding security interest over such assets.
You are also directed to file the written statement with a copy thereof furnished to the applicant

and to appear before DRT-11 on 06.03.2025 at 11.00 am failing which the application shall be heard

and decided in your absence.

Given under my hand and seal of this Tribunal on this day 18th of Nov, 2024. Sdl- Registrar

Mumbai DRT - No.2

Avoid Self Medication

“FORM B”
PUBLICANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FORTHE ATTENTION OF THE STAKEHOLDERS OF
CLOUD NINE REALTORS PRIVATE LIMITED
Particulars Details

SI.
No

1. |Name of corporate debtor
2. |Date of incorporation of corporate debtor

Cloud Nine Realtors Private Limited
11.01.2010

(X State Bank of India

SARB THANE(11697) BRANCH : 1st floor Kerom Plot
no A-112 Circle,Road No 22 Wagle Industrial Estate
Thane (W) 400604 email id : shi.11697@sbi.co.in

DEMAND NOTICE

A notice is hereby given that the following Borrower/Guarantor Smt Mayuri Satish Wagh & Shri Satish Haribhau Wagh have
defaulted in the repayment of principal and interest of the loans facility obtained by them from the Bank and the loans have
been classified as Non-Performing Assets (NPA). The notices were issued to them under Section 13(2) of Securitization and
Re-construction of Financial Assets and Enforcement of Security Interest Act 2002 on their last known addresses, but they have
been returned unserved and as such they are hereby informed by way of this public notice.

Sr.
No

Name & address of the Borrowers/guarantors

Details of Properties
| Address of Secured
Assets to be Enforced

1)Date of Demand Notice
2) Date of NPA
3) Amount outstanding

1. | 1 Smt Mayuri Satish Wagh &
Shri Satish Haribhau Wagh
(a) Flat No.701, 7th Floor, Building No.7 (Type D 2), Runwal | 2),
Gardens, Phase I, Usarghar, Gharvali Sagaon, Tal Kalyan, Dist | Phase
Thane 421201.

(b) Flat No. A304, Kamal Park, Behind Neptune Magnet Mall, LBS
Road, Bhandup (W), Mumbai 400078.

(c) Tata Consultancy Services Ltd, TCS House, Reveline Street,
Fort, Mumbai 400001

(d) VXL Software Linex Dept, 5th floor, Building No.2, Solitaire
Corporate Park, Chakala, Andheri-Kurla Road, Mumbai 400093

Flat No.701, 7th Floor,
Building No.7(Type D
Runwal Gardens,

Gharvali Sagaon, Tal
Kalyan, Dist Thane
421201.

1) 07.01.2025

2) 29.07.2023
3)Rs.27,06,171.40
(Rupees Twenty Seven
Lakhs Six Thousand One
Hundred Seventy One &
Paise Forty Only) as on
07.01.2025 with further
interest and incidental
expenses cost)

Usarghar,

redeem the secured assets
Date: 28.01.2025
Place: Thane

The steps are being taken for substituted service of notice. The above Borrower(s) and /or their Guarantor(s) (whenever
applicable) are hereby called upon to make payment of outstanding amount within 60 days from the date of publication of this
notice, failing which further steps will be taken after expiry of 60 days from the date of this notice under sub-section (4) of
Section 13 of Securitization and Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002.

The borrowers attention is invited to provisions of Sub-section (8) of Section 13 of the Act, in respect of time available to

Authorized Officer
For State Bank of India

Gomrmment o lngin

[See Regulation 34(3)]
BY ALL PERMISSIBLE MODE

OFFICE OF THE RECOVERY OFFICER - I/l
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai- 400703

FORM NO. 16

RR NO. 79 OF 2024

WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY UNDER RULE 48 OF THE
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY
OF DEBTS & BANKRUPTCY ACT, 1993.

BANK OF BARODA
VIS

MR. BASKAR RANOJI HIRE. & ORS.

TO,

CD-1. MR. BHASKAR RANOJI HIRE
RESIDING AT : UMRALE KHURD, TALUKA
MAHARASHTRA.

CD-2. MR. SAMADHAN NIVRUTI JADHAV
RESIDING AT : UMRALE KHURD, TALUKA
MAHARASHTRA.

CD-3. MR. RAJARAM NIVRUTTI GODSE
RESIDING AT : UMRALE KHURD, TALUKA
MAHARASHTRA.

TRIBUNAL MUMBAI (DRT 3).

possession or charge.

DISTRICT - NASHIK

: DINDORI, DISTRICT: NASHIK,

: DINDORI, DISTRICT: NASHIK,

: DINDORI, DISTRICT: NASHIK,

Whereas You the CDs have failed to pay the sum of Rs.36,70,878.00 (Rupees
Thirty Six Lakh Seventy Thousand Eight Hundred Seventy Eight Only) with
interest and costs in respect of Recovery Certificate No.79 of 2024 drawn up by
the Presiding Officer on 11/03/2024 in O.A. No. 612 of 2018 DEBTS RECOVERY

You are hereby prohibited and restrained, until further order, from transferring,
alienating, creating third party interest, parting with possession, charging or dealing
with the under mentioned properties in any manner and that all persons be and
that they are prohibited from taking any benefit under such transfer, alienation,

DESCRIPTION OF PROPERTY

ALLTHAT PIECEAND PARCEL OF LAND BEARING I) GAT NO. 77 AREAADMEASURING
1 H. 57 R ASSESSED AT RS. 3=21 PAISE ii) GAT NO. 129 AREA ADMEASURING 0 H.
80 R ASSESSED AT RS. 1=00 PAISE iii) GAT NO. 334 AREA ADMEASURING 0 H. 26 R
ASSESSED AT RS. 1.57 PAISE SITUATED AT & POST UMRALE KHURD, TAL. DINDORI,

Given under my hand and the seal of the Tribunal, on this date 26/11/2024

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT-3)

Sign/-
(DEEPA SUBRAMANIAN)
Recovery Officer-I

IN THE COURT OF SMALL
CAUSES AT MUMBAI
(BANDRA BRANCH)

R.A.E. SUIT NO. 300 of 2024
Smt. Kantadevi Kailashpati Gupta
Aged 82 years, Occupation :
Business An adult Inhabitant of
Mumbai, through Her Constituted
Attorney Mr. Rishabh Shorewala
age: 33 years, Occupation :
Business having address at 70-A,
Miami Apartment, Bhulabhai
Desai Road, Mumbai-400026.

...Plaintiff

VERSUS
1. Anita Ghanshyam Maurya
(wife/w/o deceased tenant)
Age : Not Known Occupation :
Not Know
2. Ashish Ghanshyam Maurya
(Son of deceased tenant)
Age: Not Known
Occupation: Not Known
3. Girish Ghanshyam Maurya
(Son of deceased tenant)
Age: Not Known
Occupation : Not Known
4. Ekta Ghansuyam Maurya
(daughter of deceased tenant)
Age: Not Known
Occupation : Not Known
All above Defendants are the
heirs and legal representatives of
Original deceased tenant
Ghanshyam Ramkaran Maurya
Having address at Plot bearing
CTS No. 118/1 to 15, ] 24,
Mogra- pada, Off Nagardas
Road, A D Tiwari Marg Andheri
(East),Mumbai- 400 069.

...Defendants
To,
The Defendants abovenamed,
Whereas the Plaintiff

abovenamed has insdtuted the
suit against the Defendants
praying therein that the
Defendants jointly and severally be
ordered and decreed to handover
quiet, vacant and peaceful
possession of the suit premises
viz. bearing CTS No.118, 118/5,
24, Near about 349.74 sq. mt.
Mogra-pada, Off Nagardas Road,
Andheri (East), Mumbai- 400 069
to the Plaintiff and for such other
and further reliefs.

You are hereby summoned to
file your Written Statement within
30 clays from service of summons
and to appear before the Hon'ble
Judge Presiding in Court Room
No. 37, 7* Floor, Court of Small
Causes, Anant Kanekar Marg,
Bhaskar Building, Bandra (East),
Mumbai - 400 051 in person or by
authorized Pleader duly instructed
and able to answer all material
questions relating to suit or who
shall be accompanied by some
other person able to answer all
such questions on 15th February
2025 at 2.45 P.M. and appear
before the Court Room No. 37 to
answer the above named Plaintiff,
and as the day fixed for your
appearance is appointed for the
final disposal of the suit, you must
be prepared to produce all your
witnesses on that day and you will
bring with you or send by your
pleader, any documents on which
intend to rely support of your
defence and you are hereby
required to take notice that in
default of filing written statement,
or your appearance OP the day
before in-jntioned, the siut v.ill be
heard and determined in your
absence and also take notice that
in deafult of your filing an address
for service on or before the date
mentioned you are liable to have
your defence struck out.

You may obtain the copy of said
Plaint from Court Room No. 37 of

this court @
sd/-

Place : Mumbai
Date : 18/01/2025  (R. K.Kulkarni)
Additional Registrar

3. [Authority under which corporate ROC-Mumbai
debtoris incorporated

4. |Corporate Identity No. of corporate
debtor

5. |Address of the registered office and
principal office (if any) of corporate
debtor

U70109MH2010PTC198784

Office No.502, Madhava, Plot No. C-4, E
Block, BKC, Bandra (East,), Mumbai City,
Mumbai, Maharashtra-400051, India

6. [Date of closure of Insolvency 06.01.2025
Resolution Process
7. |Liquidation commencement date of [06.01.2025

corporate debtor

8. [Name and registration number of the
insolvency professional acting as

(Order Received On Mail on 24.01.2025)

Rajendra Kishanrao Joshi REG.No: IBBI/|
IPA-002/IP-N012052021-2022/14020

liquidator
9. |Address and e-mail of the liquidator, as |“Sanjana” Building, Building No 10 Flat
registered with the Board No 7, Hinghne Khurd Pune Maharashtra-

411051, rajendrajoshi_cs@yahoo.com
“Sanjana” Building, Building No 10 Flat
No 7, Hinghne Khurd Pune Maharashtra-
411051, cloudninecirp@yahoo.com
05.02.2025 (with in 30 days from the,
commencement date)

10./Address and e-mail to be used for

correspondence with the liquidator

1

[N

|Last date for sub mission of claims
liquidation

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench
has ordered the commencement of liquidation of the M/s Cloud Nine Realtors,
Private Limited on 06.01.2025 under section 33 of the Code (Copy of the order,
Received on mail on 24.01.2025).
The stakeholders of M/s Cloud Nine Realtors Private Limited are hereby called
upon to submit their claims with proof on or before 05.02.2025, to the liquidator,
at the address mentioned againstitem No.10.
The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with the proof in person, by post
or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.
Sd/-
Rajendra Kishanrao Joshi
Insolvency Professional
REG.No: IBBI/IPA-002/IP-N01205/2021-2022/14020

Date : 27.01.2025
Place : Pune
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CRPF Camp Piped Water Supply
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PUBLIC NOTICE

TAKE NOTICE THAT our clients are desirous of purchasing tenancy rights in respect of
the residential flat together with car parking space more particularly described in the
Schedule hereunder written (hereinafter referred to as “the said Premises”) from
Mr. Nandkishore H. Gupta and Mrs. Karuna N. Gupta both residing at flat being no. 8
and8Aonthe 2"and 1" floor respectively in the building known as Darshan standing on
leasehold land Plot no. 16 in the estate of The Friends Co-operative Housing Society Ltd
situated lying and being at North South Road No. 6 of Juhu Vile Parle Development
Scheme, Vile Parle West, Mumbai- 400056.

Any Person having any share, right, title, benefit, interest, claim, objection and/or demand
in respect of the said Premises or any part thereof by way of sale, exchange, assignment,
mortgage, charge, gift, trust, muniment, inheritance, occupation, possession, tenancy,
sub-tenancy, leave and license, license, care-taker basis, lease, sub-lease, lien,
maintenance, easement, release, relinquishment or any other method through any
agreement, deed, document, writing, conveyance deed, devise, bequest, succession,
family arrangement / settlement, litigation, decree or court order of any court of Law,
contracts/agreements or encumbrance or otherwise howsoever are hereby requested to
make the same known in writing to the undersigned within 14 (fourteen) days from the date
of publication of this notice of such claim/s, if any, with all supporting documents, failing
which the claim of such person shall be treated as waived and not binding on our clients.

THE SCHEDULE ABOVE REFERRED TO

the said Premises)
FlatNo Floor Areain carpet Areain builtup
8 2nd 1110 1420
8A 1st 523 690

together with Open Car Parking space no. 3 in the building known as Darshan consist of
ground plus four upper floors standing on leasehold land and ground admeasuring 886 sq.
yard equivalent to 740.81 sq. mtrs bearing survey no. 287(pt) of village Vile Parle (West)
Taluka Andheri in the Registration District and Sub-District Mumbai City and Plot no. 16 in
the estate of The Friends Co-operative Housing Society Ltd situated lying and being at
North South Road No. 6 of Juhu Vile Parle Development Scheme, Vile Parle West,
Mumbai-400056.

Dated this 28" day of January, 2025. sdl

Rupen Kanawala

Advocate

C-1/D Viceroy Court, Thakur Village
Kandivali (East), Mumbai-400101

IDBI BANK LIMITED
Dosti Pinnacle, GF, Plot No. E-7, Road No. 22, Wagle

(D) IDBI BANK
Industrial Estate, MIDC, Thane (W), Thane Pin : 400604

NOTICE UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 (the SARFAESI Act)
Notice is hereby given to the below mentioned Borrower(s) and Mortgagor(s) that the
Borrower's mentioned in below table were sanctioned financial assistance by IDBI Bank
Ltd. (IDBI Bank), by way of Home Loan / Mortgage loan/ MSME Loans. Pursuant to the
sanction of the said financial assistance, necessary loan and security documents were
executed by Borrower's/Mortgagor's. The said financial assistance has been secured,
inter alia, by mortgage by deposit of title deeds of the properties mentioned in below table.
As the Borrower's have defaulted in repayment of the said financial assistance in terms of
the Loan Agreement (s), the account of the Borrowers have been classified as non-
performing assets (NPA) in the books of IDBI Bank in terms of the guidelines issued by
Reserve Bank of India (RBI) from time to time. In view of the defaults committed by the
Borrowers, IDBI Bank, vide it's letter, has declared the financial assistance together with
interestand other moneys, to have become immediately due and payable by the Borrower
and called upon the Borrower to pay to IDBI Bank the said sums together with further
interest thereon till payment or realization, at the contractual rate as stated in the said
letter. The amount is due and payable by the Borrower to IDBI Bank, along with further
interest thereon at the contractual rate till payment/ realization.
Necessary notice was issued/served by IDBI Bank. under section 13(2) of the SARFAESI
Act at the respective addresses of the Borrower(s)/Mortgagor(s) by "Registered post with
Acknowledgement Due”. In view of the aforesaid, this public notice is issued in compliance
with Proviso to Rule 3 (1) of the SARFAESI Rules.
Please note that you shall not transfer or otherwise (other than in the ordinary course of
your business) any of the Secured Assets, without prior written consent of IDBI Bank, failing
which you shall be liable for an offence punishable under section 29 of the SARFAESI Act.
We invite your attention to provisions of sub section (8) of section 13 of the Act, in respect
oftime available, to redeem the secured assets.
In the circumstances, Borrower (s) /Mortgagor (s) is, once again, requested to pay the
aforesaid amount within sixty days from the date hereof failing which IDBI Bank, as a
secured creditor shall be entitled to enforce its security interest, under the provisions of the
SARFAESI Actas also under any other law as available to IDBI Bank for realising its dues.

S Name of The Demand |Demand Notice
No|Borrowers/Mortgagors| Notice | Amount (Rs) Property Address
/Guarantors Date
1 | Smt. Maheshwari 25-11-2024(1,05,86,759/- | Flat No 402 The Shanti Niketan B
Baburam Gupta CHS Veer Savarkar Road Sanpada
Navi Mumbai-400705 Maharashtra
Mumbai Authorised Officer
27-01-2025 IDBI Bank Limited

PUBLIC NOTICE
POONAM MANISH KUKREJA, nee POONAM LALIT SAIGAL, (2) SHEETAL
ARUN MEHRA, nee SHEETAL LALIT SAIGAL, (3) SANDEEP LALIT SAIGAL, (4)
RITA RAMESH SAIGAL, (5) ANJALI RAMESH SAIGAL, (6) KARISHMA SURAJ
KAPUR, nee KARISHMA RAMESH SAIGAL, (7) KUNWAR RAMESH SAIGAL, (8)
MADHU ASHOK SAIGAL, (9) ABHISHAIKH
ASHOK SAIGAL and (10) TUSSHAR ASHOK SAIGAL all surviving legal
representatives of Late Dwarkanath Thakerdas Saigal who intend to sell,
theirrespective undivided share, right, title and interestin the immovable
property more particularly described in the Schedule hereunder written
and hereinafter referred to as the “Property”. Late Mrs. Savita Lalit Saigal
wife of Late Mr. Lalit Saigal (son of late Mr. Dwarkanath Saigal) expired on
04/08/2024 leaving behind 1) POONAM MANISH KUKREJA, nee POONAM
LALIT SAIGAL, (2) SHEETAL ARUN MEHRA, nee SHEETAL LALIT SAIGAL, (3)
SANDEEP LALIT SAIGAL and Late Mr. Ashok Dwarkanath Saigal son of late
Dwarkanath Thakerdas Saigal expired on 11/12/2024 leaving behind (1)
MADHU ASHOK SAIGAL, (2) ABHISHAIKH ASHOK SAIGAL and (3) TUSSHAR
ASHOK SAIGAL as theirlegal heir.
Any person/s and/ or entities including inter-alia any banks and/or financia
institutions and/or authority having any share, right, title, benefit, interest
claim or demand against or to the Property mentioned in the Schedule|
whether by way of sale, assignment, bequest, charge, gift, exchange,
encumbrance, lease, sub-lease, tenancy, sub- tenancy, license, partition
care taker basis, mortgage, lien, transfer, trust, inheritance, succession
easement, maintenance, order/decree/judgment of any Court, occupation
possession, family arrangement/ settlement, lis pendens, option agreement]
or any kind of agreement or understanding or otherwise whatsoever in, to
or upon the Property or any part thereof are hereby required to give notice|
of the same in writing along with supporting documentary proof based on|
which such claim is being raised, to the undersigned at the address
mentioned below and/or email as mentioned herein below within 15
(fifteen) days from the date hereof, after which, any such right, claim or|
demand, if any, shall be considered as waived and abandoned.
THE SCHEDULE HEREINABOVE REFERRED TO:
(Description of the ‘Property’)
ALL THAT right, title and interest in respect of the piece and parcel of Land
admeasuring about 2,349.66 sq. yds., equivalent to about 1,964 sg. mts., (as
per P. R. Card 1,991 sq. mts.) bearing Plot No. 10 (part) of Mahal Industrial
Estate, corresponding to Survey Nos. 27/1 and 78/1, and C.T.S. No.46/30 of
Village Mulgaon, Taluka Andheri, situate, lying and being at Mahakali Caves
Road, Andheri (East), Mumbai - 400 093, together with the Factory Building
standing thereon, comprising of Ground Floor admeasuring about 3,361.56
sq. ft. + One Upper Floor admeasuring about 3,361.56 sq. ft., assessed by
“K/East” Ward of the Municipal Corporation of Greater Mumbai, within the
Registration District of Mumbai Suburban and bounded as follows:

On or towards the North: By Plot No. 10B and 12;
On or towards the South: By Plot No. 3;

On or towards the East: By Plot No. 9;

On or towards the West: By Plot No.24.

Tatsat Gor

Advocate Bombay High Court

C/o.C.A.Shah & Co.

Kapil N Gor Advocate & solicitor,

1st floor, Islam Building, 46,Veer Nariman

Road, Fountain, Fort, Mumbai - 400023

Mob- 9769990401 Email: tatsatagar@gmail.com
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Get prediction sitting
at home with Palm Print

Love, romance, sex, family
relations, job, wealth, home
happiness, house, education,
marriage, children, luck, work,
honor, sorrow, illness, etc.

R. R. Mishra

Astrologer, Palmist,
Numerologist, Vastu & Gems
Specialist, Former TV & Press

Whatsapp & Mobile

9820113194

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

| HAVE CHANGED MY NAME FROM
RAKESH JHA TO RAKESH KUMAR
JHA AS PER DOCUMENTS.  CL- 001

|, PARVATI LAXMAN SAMBRE (OLD
NAME) RESIDING AT- SATIVALI,
POST- DHEKALE, TAL. & DIST.
PALGHAR- 401404, MAHARASHTRA
HAVE ~ CHANGED MY  NAME
AFTER MARRIAGE AS PARWATI
KONDU KHAPRE (NEW NAME) BY

AFFIDAVIT NO. 2008, DATED
24/01/2025. FOR ALL FUTURE
PURPOSES. CL- 044

| HAVE CHANGED MY NAME FROM
AYODHYAPRASAD ~ RAMESHWAR
BAISH TO  AYODHYAPRASAD

RAMESHWAR  VAISH AS PER
AFFIDAVIT DATED
16TH JANUARY, 2025. CL- 142

| HAVE CHANGED MY NAME FROM
ASADUR RAHAMAN SHEIK TO
ASADUR RAHMAN SHAIKH AS PER
AADHAR CARD NO 2169 5441 5301.

CL- 175

| HAVE CHANGED MY NAME FROM
AMRITA MASAND TO AMRITA SUNIL
MASAND AS PER DOCUMENTS.

CL- 201

| HAVE CHANGED MY NAME FROM
MOHAMMED NIZAMUDDIN SOOFI
MOHAMMED MUSLEHUDDIN/
NIZAMUDDIN ~ TO  NIZAMUDDIN
MUSLEHUDDIN SHAIKH AS PER
DOCUMENTS. CL-208

| NO 2793996A RANK-EX LNK,
PAWAR BHAUSO RAVASO RESIDENT
OF AP SIDDHEWADI, TEHSIL-
TASGAON, DIST- SANGLI,
MAHARASHTRA- 416311, | HAVE
CHANGED MY NAME FROM PAWAR
BHAUSO RAVASO TO BHAUSO
RAVASO PAWAR AND DATE OF
BIRTH TO 15 APR 1977 DUE TO

ERRONEOUSLY . VIDE AFFIDAVIT
NO. 39AB168857 DATED 22 JAN
2025. CL- 210

|, SITABAI SPOUSE OF NO JC145344A
SUB. MAJ SITARAM GOPAL KADAM
RESIDENT OF BIRTH VPO--- KANHE
TEH-- CHIPLUN, DIST -- RATNAGIRI
HAVE CHANGED MY NAME FROM
SITABAI TO SITABAI SITARAM
KADAM AND MY DATE OF BIRTH IS
27 FEB 1957 VIDE AFFIDAVIT DATED
24/01/2025 BEFORE  EXECUTIVE
MAGISTRATE, CHIPLUN. CL- 301

| SMT. SHITAL IS LEGALLY WEDDED
SPOUSE OF NO 2793996 RANK- EX
LNK, PAWAR BHAUSO RAVASO
RESIDENT OF AP SIDDHEWADI
TEHSIL TASGAON, DIST- SANGLI
MAHARASHTRA- 416311, HAVE
CHANGED MY NAME FROM SHITAL
TO SHITAL BHAUSO PAWAR AND
DATE OF BIRTH TO 02 MAR 1983 DUE
TO ERRONEOUSLY  ENDORSED.
VIDE AFFIDAVIT NO. 39AB168859
DATED. 22 JAN 2025 CL- 310

| HAVE CHANGED MY OLD NAME
FROM JITENDRAKUMAR
GHEWARCHAND MEHTA TO NEW
NAME JITENDRA GHEWARCHAND
MEHTA AS PER DOCUMENT. CL- 365

| HAVE CHANGED MY NAME FROM
HARESH PATEL (OLD NAME) TO
HIRJI NANJI' VAVIYA (NEW NAME)
AS PER AFFIDAVIT NO: 38AB 235158
DATED: 6 JAN 2025. CL- 401

I, SANGITA LAXMAN SAMBRE
(OLD NAME) RESIDING AT & POST-
PADGHE, TAL. BHIWANDI, DIST
THANE- 421101, MAHARASHTRA
HAVE CHANGED MY NAME AFTER
MARRIAGE AS VAISHALI VISHNU
GHATAL (NEW NAME) BY AFFIDAVIT
NO. 2009, DATED 24/01/2025
FOR ALL FUTURE PURPOSES.

CL- 045

| HAVE CHANGED MY NAME FROM
SAVITRIDEVI AYODHYAPRASAD
BAISH T0 SAVITRIDEVI
AYODHYAPRASAD VAISHYA AS PER
AFFIDAVIT DATED 16TH JANUARY,
2025. CL- 101

|, SMT. SARIKA ROKADE IS LEGALLY
WEDDED SPOUSE OF NO 15350857P
RANK- EX SEP, NAME ROKADE
SHRIHARSHA ~ DADA  SAHEB,
RESIDING AT BUILDING NO 3 C
ROOM NO 103, NEW PMGP COLONY,
NEAR GAVANPADA FIRE STATION,

MULUND  EAST,  GAVANPADA,
MUMBAI  UPNAGAR,  MUMBAI
MAHARASHTRA- 400081  HAVE

CHANGED MY NAME FROM SARIKA
ROKADE TO SARIKA SHRIHARSH
ROKADE AND DATE OF BIRTH FROM
17 NOV 1974 70 01 JUN 1975 VIDE
AFFIDAVIT DATED 2025. CL- 110

| HAVE CHANGED MY NAME FROM
RAMILA  PATEL (OLD  NAME)
TO RAMILA HIRJI VAVIYA (NEW
NAME) AS PER AFFIDAVIT NO: 38AB
235159 DATED: 6 JAN 2025. CL- 410

| HAVE CHANGED MY NAME FROM
SHABBIR. AHMED KAZI HASAN
MAHASLAI TO SHABBIR HASAN KAZI
AS PER DOCUMENT. CL- 501

| HAVE CHANGED MY NAME FROM
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| HAVE CHANGED MY NAME
FROM BHANUMATI RANCHODDAS
VESUWALA TO SNEHAL SUDHAKAR
PATANKAR AS PER GOVT GZT
NO. (M- 24351412). CL- 701

I ASHVINI IS REAL DAUGHTER OF NO
2793996 RANK- EX LNK, PAWAR
BHAUSO RAVASO RESIDENT OF AP
SIDDHEWADI, TEHSIL TASGAON, DIST-
SANGLI, MAHARATRA- 416311, HAVE
CHANGED MY NAME FROM ASHAVINI
TO ASHAVINI BHAUSO PAWAR AND
DATE OF BIRTH TO 29 JUN 2004 DUE
TO ERRONEQUSLY ENDORSED. VIDE
AFFIDAVIT NO. 39AB168858 DATED
22JAN 2025. CL-710

| HAVE CHANGED MY NAME
FROM NILOFER DUNIADAAR TO
NILOFER DUNIADAAR SHAIKH AS
PER GAZETTE REGISTRATION NO.
(M- 24354652). CL-732

I, JASHNA CHANDAN BHALLA
HAVE CHANGED MY NAME TO
JASHNA SACHIT MOTWANI VIDE
AADHAR CARD. CL- 801

| BHAKTI IS REAL DAUGHTER OF NO
2793996 RANK- EX LNK, PAWAR
BHAUSO RAVASO RESIDENT OF AP
SIDDHEWADI, TEHSIL TASGAON,
DIST-  SANGLI, MAHARASHTRA-
416311 HAVE CHANGED MY NAME
FROM BHAKTI TO BHAKTI BHAUSO
PAWAR AND DATE OF BIRTH TO
05 DEC 2008 DUE TO ERRONEOUSLY
VIDE AFFIDAVIT NO. 39AB 168856
DATED 22 JAN 2025. CL- 810

I, ZARGANA  KARBARI  HAVE
CHANGED MY NAME TO ZARGANA
MOHAMMED NADEEM  KARBARI
AS PER AADHAR CARD. CL- 883

I, TULSHI GHOSH IS LEGALLY
MOTHER OF ARMY NO.15157659H
RANK HAV (OPR) NAME PRANAB
KUMAR GHOSH 242 MED REGT C/0
99APO PIN - 926242 RESIDING
AT KAPSUNDI, PO - KUNIARA
BIRBHUM WEST BENGAL PIN CODE
731303 CHANGED MY NAME FROM
TALUSHI GHOSH TO TULSHI GHOSH
WIDE AFFIDAVIT NO. 34AB 772775
DT.25.01.2025 CL- 901

| JAYSHREE RAGHUNATH KADAM IS
LEGALLY WEDDED SPOUSE OF NO
2761880W LATE EX SEP RAGHUNATH
SHIVRAM  KADAM, PRESENTLY
RESIDENT AT FLAT NO 507, BLDG NO
7. NEW MHADA COLONY, JAN
KALYAN NAGAR, MALAD (WEST).
MUMBAI-400095 HAVE CHANGED MY
NAME FROM JAYSHREE RAGHUNATH
KADAM TO JAYASHREE RAGHUNATH
KADAM AND DATE OF BIRTH FROM
10 MAY 1958 TO 03 MAY 1959 AS
PER AFFIDAVIT DATED 20/01/2025.

CL- 910
| HAVE CHANGED MY NAME
FROM RAZAQ FIROZ SHAIKH

TO SIDDHESH SANDEEP PARDESHI
AS PER GOVT. OF MAHA. GAZETTE
NO: (M- 24333524). CL- 999
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